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v CENTRAL ADMINIS TRATIVE TRIBUNAL
ALTAHABAD BENCH
ALIAHABAD

Original Application No, 1299 eof 1996

Allahabad this the 30th day of Octeber, 2000

- Hen'ble Mr,8,K,I, Nagvi, Member (J) |
Brij Kishere Mishra, Sgo Late Shri Ram Adhar

Mishra, aged about 46 years, R/ V;llage-Bzzapurr
Jhangtaur, District Deeria.

Applicant
By Advecates Shri A,K, Pandey
Shri B,N, Chaturvedi

Versus

1. .Union of India through the Jeoint Secretary
(Administration), Ministry of External
Affairs, Sough Bleck, Room No, 149-C,New Delhi,

3. Welfare Officer, Ministry of External Aﬂfairs
Room No,504, Akbar Bhawan, New Delhi,

Respondents |
y By Advocate Shri Prashant Mathuxr

ORDER( Oral )

By Hen'ble Mr,S.K.,I, Nagvi, Member (J)

Shri Ram Adhar Mishra died in harness
en 52.5.1995 while in the service of the respondents
as Record Sorter. On the death of his father, the
applicant-Brij Kishere Mishra applied on 03.,7.1995
for appeintment onecempassionate ground, He received
a reply dated 14,12,1995, accerding teo which his
appointment as Peon was being considered in
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consultatien with ?.E. Section and the applicant
will be informed when vacancies available feor
appeintment on compassionate ground are ascer-
tained, After waiting for sufficiently leng | time,

& ppb eard
when the did net further hear fr?m the

{4 ‘,l -
£SS$§S§%%3 he has ceme up before the Tribunat
ents

seeking relief to the effect that the respon

be directed te provide appeintment on cempassienate‘
ground and also to produce the records of com-

passion%ggiéggﬂgagmade after 31.7.1995.

20 The respendents have contested the
case and filed the counter-reply, mainly en the

ground that the request of the applicant was

carefully examined in consultation with’P.E
Section and it was founﬂ that Qnder rules, it
was not pessible to accede to his request. The
respondents have alsc mentioned and furnished
proof to the effect that this letter was des~-

f ‘ patched t© the applicant on given adaress.

3 Heard, the arguments placed from

either side and perused the record.

4. This O.A. was filed on 06.12.1996
with the prayer te direct the respondents to
provide compasgsionate appdintment to the appli~

cant, The respondents have rejected the claim
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of the applicant vide order datedﬁ34131%99%—{$7zd

(annexure C,A,-1), which has not been impugned
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by the applicant and neo ggedgood reason has been

shown to set aside this order, Under the circime

stances, the relief sought for cannet be granted

unless until good reaseng are shown to set aside
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this eorder dated 31 +97, threugh which the

claim of the applicant has been rejected,

s Under the circumstances mentionad
|

above, the 0.,A, is dismissed, No order as to

costs,

(R s 1]

Member (J)
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